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_THE DENTISTS (AMENDMENT) ACT, 1955 ' B

Acr No. 12 OF 1955

[15th April, 1955]

An Act further to amend the Dentists Act, 1—'948

B2 it enacted by Parhament in the Slxth Year of the Republlc of
India as follows:—

1. This Act may be called the Dentists (Amendment) Act, 1955. short ticle,

2. In section 1 of the Dentists Act; 1948 (hereinafter referred ‘to Amendrnent,
as the principal Act), in sub-section (2), for the words and letter “Part ‘Afct“‘fé‘m ;%

© B States”, the words “the State of Jammu and Kashmir” shall be ygys.

. substituted.

3. In section 2 of -the principal Act,— Amendment
' - of section 2,
(i) in clause (f), afier the words, figures and brackets “the A;;&IG of
Indlan Medical Counc1l Act, 1933 (XXVII of 1933),”, the words '
Yor speeified in' any ‘other law for the time being in ferce in any
State,” shall be inserted;

(it) for clause (m), the following clause shall be substitut- -
ed, namely:—

.
‘(m) references to “State” and “States” shall be construed w/f
as excluding any reference to the State of Jammu and :

"~ Kashmir or to the territories for the time being comprised
within the said State.’.

4. In section 3 of the principal Act— Am:ndmens

) of section 3,
(i) for clauses (c), (d) and (e), the followmg clauses shall AC‘S 16 of
be substltuted nainely:— 19438,

“(e¢) not. more than four members elected from among
themselves by—

(@) Prircipals and Vlce -Principals: of dental colleges
in the States training students for .recognised dental
qualificatiotis included in Part I of the Schedule,
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- Amendment

- of section 6,

. Act 16. of
1948. '

Amendment 2
of section 15, words “may appoint”, the words “may, sub]ect to regulatlons, if any, -
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(b) Professors of dental surgery of medical colleges
in the States training students for the degree of Bachelor
of Dental Surgery

Provided that not more than one member shall be
elected from the same dental college or the same medical
college referred to in sub-clause (a) or sub-clause (b);

, (d) one member from each University established by
law in the States which grants a recognised dental qualifica-
tion, to be elected by the members of the Senate of - the
University, ér in case the University has noSenate; by the
members of the court, from amongst the members of the
Dental Faculty of the University or in case the University
has no Dental Faculty, from amongst the members of the
Medical Faculty thereof;

(e) one member to represent each Part A State and
Part B State other than the State of Jammu and Kashmir,
nominated by the Government of each such State from
among persons registered either in a medical register or a
dental register of “the State;”;

" (i) after clause (f), the following clause shall be inserted,
namely:—

’

“(g). the Director General of Health Services, ex-oﬁicw »
5\ In section 6 of the principal Act, in sub- sect1on (3),— ‘

(z) for the words “if he ceases to hold his appomtment as

' the head of a college”, the following words shall be substituted,
~ namely:—

“if he ceases to hold his appointment as the Principal or
Vice-Principal of a dental college or as a professor of dental
surgery .of a medical college”;

(i1) for the words “the Medical Faculty”, the words “the
Dental or Medical Faculty” shall be substituted. :

6. In section 15 of the principal Act, in sub-section (I), for the

Act 16 of made by the Council appoint” shall be substituted.

X948.
Amendment
of section 21,

Act 16 of .

1048,

7. In section 21 of the principal Act,—

(4) for clause (c), the following clause shall be substituted,
namely:—
“(c) the heads of dental colleges, if any, in the State

which train students for any of the recognised dental quali~

~ fications included in Part I of the Schedule, ex-officio;”;

(1) to clause (e), the following proviso shall be added,

namely —

“Provided that in the State of Saurashtra ‘the State

Dental Council constifuted under Saurashtra Ordinance

. XXV of 1948, as amended by Saurashtra Ordinance XL of

+..1949, shall he -deemed to: be the State Councﬂ constituted
g under this Aet.”.
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8. In section 23 of the pr1nc1pal Act, for clause (¢), the followmg Ansi:ggg;e;l;
clause shall be subst1tuted namely:— , ACtg ‘16 of
1948.
“(c) the heads of dental colleges, if any, in all the partici-
pating States which train students for any of the recognised
dental qualifications included in Part I of the Schedule, ex-
oﬂiczo g :
9. In section 33 of the principal Act,— | ' eg:rclgng;;,
(i) in sub-section (1),— Aot re o

(a) in clause (b), for the words “the commencement of
this Act”, the words, brackets and figures “the date appoint-
-ed under sub-section (2) of section 32” shall be substituted;

(b) for the last proviso the following prov1so shall be
substituted, namely:-—

“Provided further that for the purpose of the first
preparation of the register of dentists under this Act, a
person shall be entitled to have his name entered in the

appropriate part of the register Wwithout payment of any
registration fee,—

(a) in the State of Saurashtra, if he is registered
- ‘ on the register of dental practitioners maintained
‘under Saurashtra Ordinance No. XXV of 1948, as
amended by Saurashtra Ordinance No. XL of 1949;
or

~ (b) in the State of Travancore-Cochin, if he is
registered on the register of dental practitioners
maintained under the Travancore Medlcal Practi-
tioners Act, 1119.”;

(i%) in sub-section (2),— ‘ g

~ (a) for the words “the date of the commenceinent of this
Act”, the words, brackets and figures “the date appointed
under sub-section (2). of section 32” shall be substituted;

(b) for the words “within-a period of five years after
that date he passes an examination which satisfies the
requirements of the Council”, the words “for a period of five
years from the date of his temporary registration she has
been engaged in practice as a dentist” shall be substituted.

10. Section 34 of the pr1n01pa1 Act shall be renumbered as sub- Amendment
section (1) of sectlon 34 and— . 7 _ of section 34, -

Act 16 of
1948.
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(i) in sub-seetion (1) as 80 renumbered—
(a) in clause (i),
(#) for the words “two’ years before the commence-
ment of this Act”, the words, brackets and figures “two

years before the date appomted under sub-section (2) of
section 32” shall be substituted;

(it) for the words ° ‘five years after the commence-

ment of this Act”, the words “ten years after the said ’

date” shall be substltu’ced

(b) in the second provisc for the words “five years”, the
words and letter “ten years after the date of his registration
in Part B” shall be substituted;

(it) after sub-section (1) as so renumbered, the followmg
" sub-gection shall be inserted, namely:—

“(2) Notwithstanding anything contained in sub-
section (I),—

(a) a State Dental Council may during the period of
two years immediately "after the commencement of the
Dentlsts (Amendment) Act, 1954, permit for sufficient

casons the registration in the State register of any dis-
placed person. who does not hold a recognised dental
qualification ‘but has been actually practising the profes-
sion of dentistry as his principal means of livelihood from

. a date prior to the 29th day of March, 1948;

Explamtwn.———In this clause “displaced person” means

any person who, on account of the ‘setting up of the.

Dominions of India and Pakistan or on account of civil

disturbances or fear of such disturbances in any area

now forming part of Pakistan has, after the 1st day of

March, 1947, left or been displaced from, his place of

: :res1dence in-such area and -who has since then been
. re51d1ng in India; :

(b) -a person other than a citizen of India, holding a
reputable dental qualificatien and employed for teaching
or research in a dental institution situated in any of the
States may be permitted, irrespective of any eonsidera-
tions of reciprocity, temporary registration in the State

’ : register .of dentists for the period of his employment or

for a period -of flve years, whichever is shorter:

Pi‘ov‘ided that he does not practise the.profession of
dentistry for personal gain and his application for regis-
tration is approved by the.President of the. Council.”.

Amendment 11 In section 40 of the principal Act after the word srec,ognlsed”,
3{ section 4o, the word “dental” shall be inserted. v

Ctg 16 of : S
194

Amendment 12. In section 41 of the principal Act,—
of section 41,

Act16 -of - - - .(i) in sub-section (1), in clauise (ii), the word ‘or’ shall be
1948 . added at the end and after the clause:as:se.amended, the follow- -

ing clause shall be inserted, namely:—
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© “(31) that he having been permitted femporary registra- LN
~ tion under clause (b) of sub-section (2) of section 34 has, on
.splch registration, been found to practlse the profession of
dentistry for personal gain.”

(i1) after sub-section (5) the following sub-sectlon shall be
1nserted namely —

“(6) A person whose name has been removed from the
State register of dentists under this section or under sub-
section (2) of section 39 shall not be. entlt].ed to hayve his name
reglstered in the register of dennsts in any other State
register of dentists except with t_he_ approval of the State
Council from whose register his name has been .removed.”.

13. In section 46 of the principal Act, in sub-section (3),— Amendment

7 v v ?& f sectioﬁn 46f
: Cct 1 [4)
(i) for the words “the commencement of this Act”, the words, 1948.

bracgkets and figures “the date appointed under sub- section (2) of
section 32” shall be substituted;

v (i%) for the words “the State Government”, the words “the
Central Government or the State Government” shall be substi-
tuted;

(ii1) the words “in the State” shall be omitted;

(w) for the. words ‘at the commencement of thls Act”; in the
proviso, the words ¢ ‘immediately before the said date” shall be
substituted.

14. In section 48 of the principal Act, in clause (c), the word “or” Amendmem
shall be.added at the end and after the clause as so- -amended, the oAfcieth%n A{)%’
following clause shall be inserted, namely:— 1948:
“(d) not possessing a recognised dental quahﬁca’uon uses a

degree or a diploma or an abbreviation indicating or 1mp1y1ng
a dental quahﬁcatlon ”

15. In section 49 of the principal Act, in sub-section (1), for the Amendment
“words “the commencement of this Act”, the words, brackets -and o s‘?“*%n“??-

figures “the date appointed under sub-section (2) of section. 32* I948
shall be substituted.

. 16. In section: 51 of the principal Act, in the proviso to sub- Amendment
section - (2), for -the words “at the date of the commencement of %CsteCti%n 3
. : of

this Act”, the words, brackets and figures “immediately before the 1948

date appomted unc'ier sub-section (2) -of section 32” shall be subs-

i -gituted. .
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At!nlelndmel?t 17. In the Schedule to the principal Act,—
the Sche-
gule,e CAgt T (z) “for the words, figures and brackets “(See section 10)”,
16 of 1948, the words, figures and brackets “(See sections 10, 21 and 23)”

shall be substltuted

{#4) in Part I,—

{a) in entry No. (1) for the figures, letters and words
“the 1st day of January, 1940” the figures, letters and words
“the 1st day ‘of May, 1941” shall be substituied;

, (b) in entry No. (2) for the figures, letters and words “the
31st day of December, 1939” the figures, letters and words
“the 30th day of April, 1941” shall be substituted;

_ (¢) after entry No. (5) the {following entry shall be
inserted, namely:—

“(6) The East Punjab University, if granted durmg
the year 1948.”;

(iii) in Part II, for entries Nos. (1) and (2), the followmg
shall be substltuted namely:— :

“(1y The Punjab Un1ver51ty, Lahore, if granted before the
15th day of August, 1947.

(2) The Punjab State Medical Faculty, Lahore, 1f grant-
ed before the 15th day of August 19477, :
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